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MOTION OF THANKS ON LHE
PRESIDENT'S ADDRESS—contd.

MR. SPEAKER: The House will now
take up further consideration of the
following motion moved hy Shri V.N.
Gadgil on the 19th February, 1981 and
seconded by Shri Nawal Kishore Sharma
on the 20th February, 1981, namely:—

“That an Address be presented to the
President in the [ollowing terms :—

*That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the President
for the Address which he has
been pleased to deliver to
both Houses of Parliament
assembled tozether on the 16th
February, 1981

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta-South) : Mr. Speaker,
Sir, with your kind permission I continue
my speech. Sir, in this Address. as I
said yesterday, we find that the Gowvern-
ment has painted a rosy picture about
the future of the country.
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SHRI SATYASADHAN CHAKRA-
BORTY: Sir, we draw lessions from the

experience of the past and from those
lessions, we plan our programme and
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policies for the future. Now, what are
the lessions of the past ? I was quoting
from the Report of the Planning Commis-
sion that in India, during all these years
of planning, the rich have become richer
and the poor poorer. Only the other
day, the Minister mentioned on the floor
of the House about the Fair Price Shops.
Now, the point is that the persistent
refusal of the Central Government to take
over the wholesale trade in the country
will make a mokery of the existence of the
Fair Price Shops. Until and unless you
control the whole-sale trade, you cannot
make available the essential commodities
to the common people at reasonable prices.
This Government is doing exactly the
opposite. It is planning to withdraw the
exisung subsidies. In the Sixth Plan
document, jt is said that to have more
investible surplus subsidies which are
given for foodgrains should be reduced.
Then what will happen to the prices of the
commodities which are most essential
for the common people ?  Our
friends are eloquent about the per-
formance of Shrimati Indira Gandhi.
This time she has been in power for more
than thirteen months, but she was in power
for more than 11 years earlier. What was
her performance during that dynamic
decade, during that golden era of our
history. Well, I will rely on the statis-
tics supplied by the governmental agencies
to judge the performance during the whole
period of Shrimati Gandhi. The wholes le
price index saw an increase of 134.4 per cent
between March 1666 and March 1977.
That was the golden era, the dynamic
decade. The rise in prices was 134.4
per cent. Then, the consumer price for
industrial workers increased by 117.8 per
cent, What an example of Government
that works 1 Some hon. Members from
the treasury benches would ask from where
I am quoting these figures. For their
information, I would like to mention that
I am quoting from the Reserve Bank
bulletin.

Then, according to the statistics supplicd
by the Planning Commision, in 1966 the
index of real income—I want to emphasise
the words ‘real income’—of workers with
less than Rs. 400 of income per month
was g5, and within a period of ten years,
that is in 1975, it was reduced to 66.
What an improvement } It came down
from g5 to 66 during that dynamic decade
of Shrimati Gandhi.

Now, let us sce the condition of the
agricultural workers. There was a massive
peasant rally in Delhi recently. Well,
the ruling party has a right to do it, but
it has no right to bluff the people. They
arc shedding crocodile tears for the rural
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masses, for the poor and for the down-
trodden people.  Bue, what are they doing
actually for the rural pazes ? Again
I quote the figures that I have. The
carmning of agricultural labour based on
1968061 prices in 1g6i3-64 was Rs. 282.5
and in 1974-75. i1 was Rs. 185.10. This
in the annual incore.  There is a reduction
it the annual income of the agricnltural
labourers. Acrording to the National
Sample Survey, the number of landless
households kas increased from 6.1 millions
in 1554 10 21.4 millions in 1971-72. More
of thr village massea arc losing land and
there is a enncentration of land holdings in
the hands of a few persons. As against
|his, the assets o the tup twenty m mDpOl}l‘
houses incrrased by about 96 per eent
between March, 1972 and March 1977,
Whom are you serving ? Whose interests
are you protecting ? The Preamble of
the Constitution says :

“"We, the people of India, having
solemnly resolved to Conatitute
India into a Sovereign..Demo-
cratic Republic. "

It means, the people of India are the real
rulers. But can you show mc any cxamples
where the rulers are impoverished ; where
the rulers become unemployed and poar?
Or, is it the fact that it is not the peaple
of India who are, in fact, ruling, it is the
microacopic m narity of the people of
India who are ruling India ?  Otherwise,
how is it that after so manv years of plan-
ning, after so many years of dynamic leader-
ghip, acconding 1o your own statistics
the rural masses are losing land, their
income is reduced and there is a 769 rise
in the ascts of the 20 monopoly houses ?

The Task Force of the Planning Com-
migtion came oul openly and stated
that thr Government had not got the
political will, and that the Administration
is bound up with landlords by hundreds
of threads. That is your own docurnent
I am qunting from=—i.c. that you arc not
gerious about land reforms, and that the
Adrministration is bound up with hundreds
of threads with the landlords. Youn don™
bave that political will. You may have
some laws in the statute Baok ; but, as you
know, by simply pasing an Acr, you
cannat changr the Int of the rural masses.

In the Constitution of the United
Staies of America, there is equality in the
eyes of law. All men are equal ¢ but it
icok Americans nearly 900 years to realize
tha1 the Blacks were not treated as equals.
You may have some laws, but i° you lack
the political will tn implement those laws.
they will adorn your statute Book. but
thry are not going 1o change the economic
structhute.
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SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol) : It ia & clear case
of indigestion. He neexls Digene,

SHRI SATYASADHAN CHAKRA-
BORTY : I have a good stomach. I
don't need tableis. he needs them.

Now, as agaimt this, what does the
6th Plan say ? They have produced a
massive document helding out promises
ta the Indian peaple. I quote from the
6th Plan document for the benefit of
Members like Mr. Ananda Gopal Mukher-
jeo, who arc sffering from intellectual
constipation and indigestion. 1n the 6th
Plan it is said 3

“After three decades of planned deve-
lapment, large segments of popu-
latinn have yet to share the bene-
fitx of progress or participation in
the process of development.'

1 am sure hon. Member Mr. Ananda
Gopal Mukherjee understands English ; and
if he really does so, he also understands
the meaning of these lines. To hon.
Members on the Treasury benches who
are loud about their achievements, [ would
say i

“This is the quotation from the Gth
Plan document.”

Threr decades of planning ; and whom
have you served, and served so well ? Data
on ownership of assets, consumption and
employment as given in the plan document
present a dismal picture about the economy
as it exists to~day. A dismal picture;
but in the Address. it is & rosy picture.
The same Government presenting the
Plan dacument, and the same Government
presenting an Address to the House, to
create a wrong impression in, and mis~
guide the people.

MR SPEAKER : You have 5 minutes

more.

SHR! SATYASADHAN CHAKRA-
BORTY : No, Sir, many more minutes.

According to the statistics, the lowest
90% of the rural population owns only
29 of the tatal asscts while the top 10
per cent owns more than 50 per cent.

As regards houschold  consumiption,
the bottum 30 ;;er cent of the rural napula-
tion accounts for 15 per cent of e total
expenditure which was the same cenkage
15 years ago. The share of the top so
per eent of the rural papulation is 53 per
cent which is higher tﬁ:n the share 18

years ago.
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1 is th§ ition in the field of
uny ryment e have H.2 per cemt
af the labour Toroe completely unemployed
i.¢. 21 million. They are now unemployed.
Tn the 61h Plan document, it does not deal
seriowsly rither with this unemployment
problem or the land reform question.
The queition of industrial development
is in=xtricably mixed up  with
the quﬂtinn ool the radical land
reform.  This plan document ia silent on
it. As a resylt of this we find that in
India today the social contradictions are
sharpening and accentuating. Why is it
that today we find perasant uprise, mass
siruggle, struggie of the  workers and
emlﬂoy&s agitation? Is it the work
of the appasition or is it the manifestation
af the sorial contradictions? Along with
this in India we find that parochial, Com-
munal and sécessionist elements are gert-
ing an of the upper hand. This is because
stagnating conditions of our economy; this
is because of the refusal of the Ruling Party
to unde: take drastic economic eelirms.

Even in Gujarat, as you know, some
pcnp]r_ are fighting for reservalion. The
slocan of the sons of the soil is raised.
Duc to paucity of employment opportuni-
tirs, a section of our people is trying to
bar another section. It is a manilestation
of the lack of opportunitics and hence
this slogan.  This is  the result of our
economic stagoation ¢ this is the resglt
of our inequalities in the society which iv
the result of the Congress rule for se many
years. QOut of this decp economic crisis,
what is the capitalist way out more tax
concessions to the rich; removal of restri-
ctions | withdrawal of subsidy; more
import and more burden on the common
people.  ‘That is why they are attacking
the working class ; that is why they are
attacking the peasantry ; thal iz why they
are attackiog the white colour labour.
When the p:-_la‘gln fight and protest, they
we  NSA. is Goavernmoent  and the
Caongress Government since independence
have failed to rule our country without a
law like Preventive Detention or the Defen-
cc of India Rule or the NSA. Why?
They are now exporting essential commo-
dities at the behest of the World Bank.
Why is it that there is 2 trade gap? You
are talking of imporied infation. All
right. But is it not a fact that the imperia-
list countries on whom we depend so much
are increasing the price of their product?
Ts it not a fact that we get Jess price for
what we export? It it no1 a fact that
the Western imperialist countries are also
plundering us by paving less to what we
expurt and by compelling us to pay mare
for their preduct ; and the Government
of Indiz witht trying to fight those
imperial fareet are trying to appease
thoae forces 3 and at the hehest of the
World Bank in the 6th Plan, they are
going to reduce the subsidy on msseniial
foodgraine?
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What is happening recently # As against
this, they have betn attacking the State
ments. We, in this House, tali
of cooperation. They sertnonise on the
rale of the oppositien. What is happenig
in Kashmir? What type of Gandhian
non-violent mavement s there? What
type of cooperation the Congress (1} is
duoing ? Wo‘l?1];t are they dningz'ﬂin est
Bengal? They are hurming Tramcars
and buses. (fntermpliont) So, you have a
double standard where vou are in the
opposition.  You have a differeni standard
for the oppesition working in the Parlia-
ment, With this deuble standard, you
have been moving.

I am winding up.

What is the democratic way out ? What
is the alternative path 2 The alternative
path is 10 impose more burden on the
broadest shoulders. And we have to
ahsorh the surpluses from where there are
surpluses.  In India today we find there
is conspicuous consumption.  When there
is mass poverty in India today we find ralen-
tations living ugly competition of show-
ing of wealth. It is the nch which should
be taxed. The alternative way out is
land reforms. The alternaiive is the na-
tionalisation of foreign awets. The alter-
native way out iz the nationalisation of
monopoly  houses, Instead of ﬁghl.ing
against the State Governments the
Central Government  should  recognise
that ours is a country which is multi-
lingual and here the Stale autonomy must
he preserved,  Instead of attacking 1he
States vou should help the States so that we
can maintain the unity and integrity of
our country.

To conclude, you have been thriving on
bluffls. But 1 can quote from the Maha-
bharata. The Pandavas went to Bhishma
to learn a lesson about the preservation of
the State. Bhishma told them that a king
should wurk for the people and for the
welfare of the people, 10 preserve 1he State.
Then they asked hiro what to do, if a king
could not do it. Then Bhishma said by
tercorising the people, by showing might
10 the peuple by showing wealth to the
people a king can stay, Then the Pandavas
asked what should be done il the people
still did not obey. Then Bhishma =aid,
a king can create Indrofel 1 And he said
that a k_ing could stay by bluffing the
people.  When the Pandavas were going
away, Bhishma told them that even Indra-
jal could not 1ake 2 king Jong. Like that
you are also depending on your Indrajal
and you are going on hluffing the peuple.
In spite of your maijority you have no
stability and you have to gu. You are
donmed,
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{Intervuptions)

SHRI RAM VILAS PASWAN :
The procecdings on  reservation, from
11-02 10 11-37 have been expunged. . ....

{Interruptions)
MR. SPEAKER : What is the point of

order ?

{ Interruptions)

MR. SPEAKER : [ am not going into
this question.

(Intesruptions)

MR. SPEAKER : Whatever is with my
permission, that will be on record.  What-
cver it without my permission, that will
not be on record.

(Interrupteons)

SHRI1 GEQRGE FERNANDES
(Muzaffarpu:) =1 Want to raise a point
of order. under Rule gllo. (Zeterruplions)
There is no wasic of time. We are concern-
ed about the proceedings of the House.
(Iuderruptions)  Rule 380 of the Rules of
Procedure and Conduct of Businems in
Lok Sabha says ¢

“I[ the Speaker is of opinion that
words have been used in debate which
are defamatory or indecent of unparlia-
mentary of undignified, he may, in his
discretinn, order that such words  be
expunged from the proceedings of the

House.™

MR. SPEAKER : No, no. Dnp't
refer to it.

Wherever it s without my permision,
whatever inay be aaid, that cannot go inta
it.
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SHRI GEORGE FERNANDES : We
want to make a statement. {Interrup-
tianr)

MR. SPEAKER : Not slways. Only
with my permission whatever is.......s

(Fnterruptions)

PROF. MADHU  DANDAVATE
(Rajapur) : Even the Parliamentary
reportee iy going on record.

{Inierruptions)

MR. SPEAKER : That is with my per-
mission. It is going on.  Anybody might
stand up in the House and say “I am saying
this”,.....First the Mcmber has to seek
mv permision. If 1 give permision, then
it is all right.

SHRI GEORGE FERNANDES : Let
us be fair alsa. It took us 40 minutes to
persuade the Congress Party to agree to
make a statement on the Gujarat sitvuation.
If it took us 40 minutes, is it aur fault ?
Is it our fault that we had to use our lung
power to persuade them to make a simple
§t.ate;nml on the fact that Gujarat is burn-
ing

MR. SPEAKER : Whatever is with my
parmission, that will remain on record,

SHRI GEORGE FERNANDES
Now there is a blanket order. It has
already gone. The Secrctariat has put
on the notice board a blanket order.

PROF. MADHU DANDAVATE : 1
would only request, let it not he over-
riding.

MR. SPEAKER ! It is not over-riding.

Isay that whatcver is with my permission,
that will remain on the record.

SHRI GEORGE FERNANDES : 1
hope that whatever we have said is with
your permission.

st w faam qraaw ;o oreer
g frgamgs e s &)
MR. SPEAKER : Please do not inti-

midate me.  Please don’t imsinuate me.
I am not to be misguided,

ot Tw fawm g : srEr
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MR. SPEAKER : I am not going ta be
cowed down like this.
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SHRI RAM VILAS PASWAN : It
says, “Inlerruptions regarding anti-reser-
vation from 1102 ta 1137 will not be re-
corded.™

MR. SPEAKER : ‘What I have said
emphatically is, whatever is with my per.
mision, that will remain on record. I
will ook into it.

st tw famm qmmgm o AfeR
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Mr. SPEAKER : T will see to it.  You
have brought it to my notice.

Hnmpn'om)

MR. SPEAKER : Don't try to overawe
the chair,

SHRI GEORGE FERNANDES :
There is no overaweing. With  great
respect, there is already a blanket order,

MR. SPEAKER : I bave said I will
Inck into it

SHR1 GEORGE FERNANDES :
In the meanwhile, what is the press sup-
posed 1o do 7

MR. SPEAKFR : I will see. What-
cver 1a with myv permission, thal will re-
main oo the record.

SHRI GEORGE FERNANDES 1
All that we spoke was with your permis-
son,  We spoke with your permission.

st (M faerm qrecaw ;S owT
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MR. SPEAKER : No, no. I cannot.
'1'113 ru.ll? do not allow it. Whatever ia
said with my permission, that will rerain on
the record. Otherwise not
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SHRI RATANSINH RAJDA (Bomn-
bay Sooth): This discusion was with
your permisian.

MR. SPEAKER : Whatever wat with

my permission, that will remain on the
record.

SHRI GEORGE  FERNANDES
What you spoke also will remain on the
record ; [ hope |

weas aEtan - 59 2w fe, ga.
forar | BT oY w2 FA AUy
ame w1 gr ferar &

PROF. MADHU DANDAVATE 1

There is no reference to permission ; there
ia reflerence to the time. (Fnterruption)
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MR. SPEAKER : [ say with authority
that T will stick to my word that whatever
has been said with my permision, that will
remain on record. But what has been said
without my permission will not remain

on the record, That is what I said. T will
see.

SHRI RAMAVATAR SHASTRI
{Patna) : You please see that all the
proceedings should not be expunged.

MR. SPEAKER : [ cannot let things
to go on record without my permission.
ot Tm feetw SEwew oA )

mfm s fmamrm|ma
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MR. SPEAKER 1 Shri A K. Sea.
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SHRI SATYASADHAN CHAKRA-
BORTY: I also accept that the hon.
Member has the liberty to criticise us,
but can he utilise this Presidential
Address to attack a State Government ?

MR. DEPUTY-SPEAKER: He can.

SHRI SATYASADHAN CHAKRA-
BORTY: No.

MR. DEPUTY-SPEAKER: He can.
Hé can usé it.

AN HON. MEMBER: Can an hon.
Member speak nonscnsc’

MR. DEPUTY-SPEAKER: But

‘nonsense’ is a parliamentary ' word.
(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Ramavatar Shastri you are a sufficiently
geatleman. How are you interested
in these things?

SHRI A. K. SEN: Both Education
and’ Culture happen to be Concurrent
subjects and they are not the monopoly
of any State Government. We are concer-
ned with the entire nation’s education
and culture and if it is threatened in any
part of India, this House has the duty to
rise up and stop it. (Interruptions).

MR. DEPUTY-SPEAKER: Thisis
not the way, I am very sorry. (Interrup-
tions). I expect your complete silence.
You hear him and then oppose him if
you don't like this. What is this procedure ?
1 am very sorry.

SHRI A. K. SEN: I do not sprak every
day on every subject.

SHRI RAMAVATAR SHASTRI:
Because you are not here. ([nterruptions).

MR. DEPUTY-SPEAKER: What is
this personal remark? These are personal
remarks. It is not correct. (Inferruptions),

AN HON. MEMBER: If this is the
way, it is too much for them. We will
also not allow them to speak.

SHRI A. K. SEN: That is not my fault
that I have other duties. [ have got the
duties beside this House and [ am not
ashamed of it either.
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Now, Sir, it is my duty to rise today to
draw the attention again of this House and
the Government to this grave situation.
What has happened, as was saying a mom-
ent ago? The entire University Councils
have been superseded. All the seven Uhiver-
sity Councils are not Congress (I)..

{Interruptions)

MR. DEPUTY-SPEAKER : Please listen
to it.

SHRI A. K. SEN: They must listen.

MR. DEPUTY-SPEAKER: You must
be tolerant of Opposition. You are 4 Ruling
Party there, (Interruptions)....and  oppo-
se it if' it i3 not correct, when you speak,
(Interruptions). No, mo. It is not correct.

SHRI A. K. SEN: I did not utter a
single word when Prof. Chakraborty was
speaking.

MR. DEPUTY-SPEAKER: Let hun
speak. I will not allow this obstruction,

SHRI A. K. SEN This does not matter
because our voice cannot be hushed either
here or outside. (Inferruplions)

DR.SUBRAMANIAM SWAMY (Bom.
bay North East): If they are like this in this
House, what can they be in Bengal?

SHRI A. K. SEN: The attempt is to
hush, the attempt is to stifle. It cannot be
stifled because I give you an example from
history. When Bishop Redley and Bishop
Thomas were put on stack on fire—this
reminds me because of this attempt to
throttle—when the fire was on, Bishop
Redley became very nervous. So brother
Thomas said to brother Redley, “The fire
thatwe shall light today will not be
extinguished by the entire Thames.’

This is the answer to this. It can be sti-
fled here, but not outside. The entire
people of Bengal today are on their feet
today to protest against this.

(Interruptions)

SHRI DARUR PULLAIAH: (Ananta-
pur) : It is too much. We will not allow this.

AN HON. MEMBER: We shall not
allow them to speak.

(Interruptions)
MR. DEPUTY-SPEAKER: This will
not go an record.
(Interruptions) . **
MR. DEPUTY-SPEAKER: Whatever
you speak will go on record. Other things

will not go on record.
(Interruptions). *#

*#% Not recorded,
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MR. DEPUTY-SPEAKER: Whatever

interruptions may come shall not go on*

record.

SHRI A. K. SEN: Let us not forget
that this is a game which both parties can

plav.

Let ue not, therefors, enter into 2 =pree
where cverybody can play  the game.
{Interruptions). Now, what are the face?
Advisory Hoards of all the schools have been
abolished. What have they done? [lntsrrup-
tions). West Bengal Madrasa Board has been
dissohved. What have they done ? Hundreds
of Secondary Schools Councils have been
sbolished. (Interruptions). 1 have appeared
in dozens of cases where the school Board.
have come up on the ground of mala fide
action. (Fatervuptions). 1 am not bothrred
about other States. 1 represent Bengal,
not for any of you. {fetrrruptions). Parlia-
ment is supreme. Parliament's law has 10
prevail over the West Bengal law.

MR. DEPUTY-SPEAKER : Other
things will not go on, record.

SHR]1 A. K. SEN: What have they
done? Why was therc supersession ? It was
becawse all the icachers have 10 bear a

articular hue. They have 10 bear a particu-

rflag They bave to hold a particular card.
Therciore, they have to be got into the
school, university and colleges so that the
entire nation may be indoctrinated.

(Interrupiions).

MR. DEPUTY-SPEAKER : You
should also 1ot do this,

Un!rn‘upliom )-

SHRI1 A. X. SEN: Let us be quite quiet
on this side at least. Why has this been done ?
A leader said, *“We have to recover the lost

nd and, theeefore, the entire mind of
the house has 10 be slaughiered. Therefore,
intelieciual liberty has to be evaluated.”
Their thought and action have 1o be orien-
ted according 10 party standard so that the
mind and soul of the entire nation is in
peril today. This is the peril which has
called into action hundreds and thousands
of intcliectuals and best minds of Bengal
are not oriented yet. Let us be quite convin-
ced that we are not allowing ourselves to
be oriented according to any parly stan-
dard. When they found that thess intellsc-
1uais on their own bave come into the field,
they stopped English in the primary stage.
(Interruptions).

‘Thirty yean later when in this House the
children of Shri Satyasadhan Chakraborty
come, they will not  be able to make any
speech in Foglish. (Interruptions)

MR, DEPUTY-SFEAKER: Only your
speech will be recorded. Every time, svery
minute, 1 am very sorry.. .. {fntrruptions)
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No, no, it is not correct. | am very sorry. No.
It is not correct. You please carry on.

(Interruptions)

SHRI A. K. SEN: Guru Tagore's Sehf
Path, the text-book far decades (rorn the time
this country became independent has been
thrown into the gutter because Tagore's
hook is not 1o be read any more by our
people, They can throw Tagore's book ntu
the gutter by their force, but they cannat
throw his influence and teachings into the *
gutter because the whole generation has
been brought up by his influence. { aterrp-
tioni} Swami Yivekanada's book iy not to
be read any more so that the. stream
of Culture and civilisation
which has made fertile the plains of
India will have ta be blocked, will have 1o
be stopped flowing any more and their
sustenance i1 not to be drawn from the
valleys of India and the mountains of
India but they have to bring it from some
part of the world where, according to thern,
the revolution was born. The revolution
was born in this country. (fatervaplions)
Afier the Battle of Plassy, thase who came
to raise the standard of revolt against the
British were not people who were trained
in the countries from which my learned
friends want to draw inspiration but they
were trained under the inspiration of India's
age-old civilisation, culture and philosophy,

e waters that have flowed inta this
country have flowed for centuries and
thousands of years, drawing the waters of
India, not the waters of any other part of
the warld, The flowers that have blossomed
have blossomed from the sustenance of our
0il not frem the soil of a foreign land.
{Interruptions) They do not take sustenance
from their own soil.

‘Now, therefore, what is the decree of
this wonderful system of education which
we have found in West Beugal today?

(Interruptions)
MR. DEPUTY-SPEAKER : You con-

tinue after Junch.,
13 hrs.

The Lok Sabha adjourned for Lunch tilk
Fourteen of the Clocks

The Lok Scbha rearsembled after  Lumch
al five minutes past Fourteen of the Clock.

[MR. DrpuTy-SPEAKER in the Chair]

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Conid,

SmMR. DEPUTY-SPEAKER: Mr, A KL

SHRI A. K. SEN: As I was pointing
out before the recess, the situation is rather



